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Need to withdraw the draft Environment I mpact Assessment Notification, 2020

SHRI JAIRAM RAMESH (Karnataka): Sir, my Zero Hour submission is about
withdrawing draft Environment Impact Assessment Notification 2020 which has raised
alot of public concerns and protests. During the lockdown period there was a concerted
attempt to issue this notification, but it has been held back because of these public
protests and concerns. The draft EIA notification is dangerous on four grounds. It is
anti-democratic because it reduces the role of the public and does away with any
assessment by local impacted communities. Second, it is anti-public health because it
is giving away the right for the environmental impact assessment and is regularising
environmental violations. It is anti-federalism because it is taking away the powers of
States and centralising everything in the Centre and finally it is anti-jurisprudence
because the notification exceeds the mother Act, the Environment Protection Act of
2020. | urge upon the Government to resist the temptation to using this crisis as an
opportunity for weakening environmental laws and put this draft EIA notification,
which is dangerous, into a complete cold storage. Thank you.

MR. CHAIRMAN: You want the Government to withdraw the Environment Impact
Assessment 2020. That is your suggestion.

SHRI BINOY VISWAM (Kerala): Sir, | associate myself with the issue raised by
Shri Jairam Ramesh.

SHRI M. V. SHREYAMS KUMAR (Kerala): Sir, | aso associate myself with the
matter raised by Shri Jairam Ramesh.

SHRI K. K. RAGESH (Keraa): Sir, | also associate myself with the matter raised
by Shri Jairam Ramesh.

SHRI RAJEEV SATAV (Maharashtra): Sir, | also associate myself with the matter
raised by Shri Jairam Ramesh.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | aso associate myself with the matter
raised by Shri Jairam Ramesh.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | also associate myself with the matter
raised by Shri Jairam Ramesh.

SHRI ANAND SHARMA (Himachal Pradesh): Sir, | also associate myself with the
matter raised by Shri Jairam Ramesh.



566 Matters raised [RAJYA SABHA] with Permission

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE; THE
MINISTER OF INFORMATION AND BROADCASTING; AND THE MINISTER OF
HEAVY INDUSTRIESAND PUBLIC ENTERPRISES (SHRI PRAKASH JAVADEKARY):
Sir, Shri Jairam Ramesh had written about the same. ...but the issue is not simple. ...
and 230-odd office memoranda were also issued. And this is absolutely just collecting
all the facts and adhering to the High Court decision and Supreme Court decisions. As
far as public hearing is concerned, we have exempted only two new categories — small
industries and more importantly ...(Interruptions)... So, | deny the charges.

MR. CHAIRMAN: Prakashji, there are two ways.
SHRI PRAKASH JAVADEKAR: | deny the charges.

MR. CHAIRMAN: Please hear me. There are two ways. One is debate if time
permits. Otherwise, the Minister can call the interested Members to have a discussion,

because nothing is finalized; it is only a draft.

Now, Sardar Sukhdev Singh Dhindsa. Not present. Uit HT8T & dam €1 5
ey G a1ed i, ofmu wey # diferg|

Need for alaw to control rising population

it gvArr Riw ared (TR URe): AFHR [UMfT Sft, § emud AeH | S
gig & PRU IURYT HAGE ABC Bl AR AR qAT F&d BT & BT HRAT
ATedl & | SR gl @1 favpied Rfd & SR <91 § Suae Wl 9 99y e
IR W UHR H ARl F 7 AR igerd U B & BRI Q¥ Udh TER Hae
# ®Hdl "l S JET & | ST gl & YAyd qa1d b BRI AT & SRISHINI,
el AR, HANU], A, Fedr, $N g gy faem § 9’1 feRly, Sd Hae,
GAGRY] Hhe Td AT W § FR=R 9ed 9 Sif enfayd Rerfd 9 ST I@
g1 SRIRAT & WRI S41d & BRI AMINTS dr-a 1R Hl 98d WRIG 91G TS T
€| ARG @ SR Tea<] 96 T8l €, I 3N I P <2 DI Yohdl, IRFs,
ATAHITHERdT, FETRTS FHdT IR FHRAdT & 91d B IR &fd UgaT Gahd & | STaeE]
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it s ewrare g Rig SN, 98 dedll g8 Ed & SR e S @ed
g1 Law to control rising population. ¥ ga=T & ¥, fawy d@sr 7 om mm g1 st
HIPHGE dis AR S AT Iferd |




